- Open Court
: o~
L, CENTRAL ADMINISTRATIVE THIBUNAL ALLAHABAD BENCH
ALIAHABAD .
Allahabad this the 28th day of June 2000, -

Original Application no, 484 of 1993,

Hon'ble Mr. S .K.I. Nagvi, |[Judicial Member
Hon'ble Mr, M,P, Singh, Adhinistrative Member

¥. Monaj Kumar, S/e Parmatma Prasad,
R/o 112, Mohitsimganj} Allahabad.

2, Jai Prakash, S/o Aman|Deo Singh,
R/o 115/8, Kariyappa [Road,
Allahabad,

oses Applicent

C/A shri OJ. Sute

Verst

£
i

1 Chief Medical Superinftendant,
Northern R, ilway, Ciyfil Lines,
Railway Hospital, Allphabad.

2 Divisional Railway Mahager,
Northern Railway,
Allahabad,

3t thion of India through General Manager,
Northern Railway,
Baroda House,
New Delhi,

«ss Respondents,

C/rs Shri P, Mathur S"H\/
by &
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